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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
JAIPUR BENCH, JAIPUR

O.A. No.

T W OA 53/96
T.A. No.

199 :

DATE OF DECISION_ 01.2.96

Harish Chandra Sharma

Petitioner

Mr. G.P. Kaushik

Versus

Union of India and ckhzes anocher

Advocate for the Petitioner (s)

Respondent

Advocate for the Respondent (s)

CORAM ¢
The Hon’ble Mr. copat, VRISHNA, VICE CHAIRMAL

The Hon’ble Mr.0.P. SHARMA, MEMBER (A)

1. Whether Reporters of local papers may be

allowed to see the judgement ¥ Y

2. To be referred to tha Reporter or not ? ey -

3. Whether their Dordships wish to ses the fai

r copy of the Judgement ? No.

4, Whether it nesds to be circulated to other Beaches of the Tribunal ¥ No .

(0.P. éi-!,k’-‘?iés) '
MEMBER (A)

I

(COPAL KRISHNA)
VICE CHATRMAN
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I11 THE CEITFAL ADMTMNISTFATIVE TRIRMIRAL, JATFUR EBELCH, JAIFUR.

OA 53/96

Harish Chardra Sharma eee Applicant
Versus

Unicnn of India and anothev «.. Pezpondents.

CORAM:

L.S

HOLT'ELE ME, GOPAL TFISHIA, VICE CHATPMAN
|

HOUI'ELE MR, O,F. ZHAFMA, MEMEEF (A)

5

For the Applicant «e. Mr. G.P. Kaushik

Forr the Respondants .os

[l

EEF HOIT'BLE MF, SOFAL VEISHIA, VICE CHATIFPMAMN

Applicant, Harvish Chandva Sharma, in chis application u/s 19 of
he Adminiztrative Tribunals Acik, 1925, has scaght a Jdirvection to the
respondents to give asmployment Lo hiz zon, Pawan Tunar, in the Pailway
vvice in  the light of the civeular dated 15.7.72 and, in the

=
altevnative, has praysd for deciding his vepresentabtion Jdated 6.2.95,

Ze We have hzard the lzarnsed counsel for the applicant.

3. The applicant iz working as Hzad Constakble in
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Protection  Porce, Western Failway, Toba. Secticn=2 o

Frovecktion Feoroe Ack, 1957, vezads as undar -

"3. Constitution of the Force —(1) Thers shall ke constitutad
and maintainsd by the Central Government [an armed force for the
Union] to hbe called the Railway Frotection Porces fov the ko
protection and sscurity of vailway property.

(Z) The Foros shall be constituizd in such mannsr, shall consist
of such member of [supsricr cfficers, subordinate officsra, undsr
officers amd other emrcllzd menkers] of the Fore: and shall

receive such pay and other remunsvration a3 ma, be prescriksi.”

Since the FRailway Frocection Force has been constitucsd and maintainzd
Iy the Central covernment a2 an Armsd Foros of the Union, this Trikbunal
has no jurizdiction to adjudicate upon this matter in view of the

ction=2 of the Administracive Trikunals Act,

ll'

provisions containsd in S

Ckkfbiﬂ 1985,

cesela
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4. Thiz application ig, thevrefors, not maintainable before this
Trilunal duse to lack of Jurisdiction. Application/papzrs shall be
returned to the applicant for presentation befors an appropciate legal
forum.
0‘ [ ) C»ib\g.i’d-e
(G.F. SHAFNZ) (GUPAL FKRISHMA)
MEMBER (A) VICE CHAIRMAN
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